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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOM3AY BENCH
CIRCULT SITTING AT NAGPUR.
0.A.NO. 224/94, __ . 199
R Roextkxid e
DATE OF DECISION g=54_,37.1994 L
_ Narendra Rajaram Tijare. o Appdicant(s)
Versus
Union of India & Ors, . . . ... . ‘ Respondent(s)
1. uWhether it be referred to the Reporter or not ? DM?'
2. uWhether it be circulated to all the Benches of the
Central Administrative Tribungl or not ? FJO
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BEF ORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH, CAMP AT NAGPUR.

Original Application No,224/94,

Narendra Rajaram Tijars, veess Applicant,
V/s.
Union of India & Ors, esses Respondents,

i

Coram: Hon'ble Shri Justice M,S.Deshpande, Vice-Chairman
Hon'ble Shri M.R.Kolhatkar, Member(A).
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Appearances -

Applicant by Shri Rajk%ndawar.
Respondents by Mg, Indira Bodads,

Oral Judgment:- é

f{rPer Shri N.S.Deshpande; Vice~Chairmang Dt, 5.7.1994,
Applicant by Shri Rajkondawar -and Respondents by (

Ms, Indira Bodade, ‘ |

2, In view of the reply filed by the Respondents, the

applicant's counsel statss that ‘ohzfthe basis of the statemsnt

made by the ReSpondentsjthat the ban is still in force, he would

liks to withdraw the apélication. The application is allowed to

be withdrawn, with 1ibe%ty to file another, 1 &he ban is 1ifted

and the applicant's case is not considered Zhereafter. The
3 . “

application is disposedjof accordingly,
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(MR, KOLHATKAR ) | | (M. 5.DESHPANDE )
MEMBER( A ) | | "V ICE-CHAIRMAN
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